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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ Bay d@ /RG/LP Dated: rB 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Salman Khan
S/o Mehraj Udin Khan
R/O Kaka Sahib Nawab Bazar, Tehsil IChas, District Srinagar

vide notification No. 2074 of 2025/RG/LP dated 18.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
/

(Sye' itabaIHussa

Regist rarAAdministrat

No:gb©l/7–sy RG/LP D,ted, 1018l2624
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Salman Khan, Advocate

. .. ...for information and necessary action.
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: laoS 7D2 /RG/LP Dated /8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Habib Lone
S/O Habibullah Lone
R/O Kralpora Eid Ghah Mohalla, Tehsil & District Kupwara

vide notification No. 2042 of 2025/RG/LP dated 18.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel [ujtabta Hussain)
Registrax Administration

No: 3 6(gS-6& RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Junaid Habib Lone, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ Abb jfba) /RG/LP Dated JO 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmad
S/O Abdul Rouf
R/o Dhani, Tehsil Karnah, District Kupwara

vide notification No. 2039 of 2025/RG/LP dated 18.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a&4
(Syed jtaba H:lssain)
Registrar Administration

No: D,Q)C>b3'-qD RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Imtiyaz Ahmad, Advocate

. ..... for information and necessary action.

Registr! .dmi IIi\s\tr£tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /8o7 gaa /RG/LP Dated: 108.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Farooq
S/O Farooq Ahmad Bhat
R/o Andergam Allahi Mohalla, Tehsil Pattan, District Baramulla

vide notification No. 2016 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

T8\%
(Syedq%rjtaba\Hussain
Registrar Administra Pon

No: ?>bolt–08 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Farooq, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/8 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Athar Rashid
S/O Ab Rashid Lone
R/O Wayil Tehsil & District Ganderbal

vide notification No. 2015 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed iaba Wussain
Registrar Administr: n

No: Bt96 Bq-qb RG/LP Dated;

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Athar Rashid, Advocate

. .....for information and necessary action.
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K4dminisirationRegistt



6

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

IB 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ifraka Yousuf
D/O Mohd Yousuf Lone

R/O Laram, Tehsil & District Anantnag

vide notification No. 2038 of 2025/RG/LP dated 18.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Ma
(Syedz$fujtaba dussain)
Registra

’"'"*"§'"
N„ 36Dq7-1oU RG/LP D,t,d:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ifraka Yousuf, Advocate

. .. ...for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ lg tO ©+JQJ£/RG/LP D,t,d,
a

/g ®.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Irfan Qurashi
S/O M Sulaman Qurashi
R/O Qureshi Mohalla Nambla, Tehsil Uri, District Baramulla

vide notification No. 989 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

t%
(Syed®ujtaba Russ

ministr,stra n

No: 3£ IoS- la RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Irfan Qurashi, Advocate

. ..... for information and necessary action.

'"'"';iE\'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /41/ q Jdf /RG/LP Dated: L08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saadiya Rafiq
D/O Rafiq Ahmad
R/o Kaprin Lone Mohalla,Tehsil & District Shopian

vide notification No. 1574 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

at %J

(Syed Wtaba HUssain)
Registrar inistr; 11

n/ liarNo: Be ; 13 ’Jo RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saadiya Rafiq, Advocate

. .....for information and necessary action.

>C
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/X 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sarmad Bashir Zargar
D/O Bashir Ahmad Zargar
R/O Baghe Sannah Badam Bagh, Tehsil Sopore, District Baramulla

vide notification No. 1926 of 2024/RG/LP dated 30.05.2024 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\%
(Syed jtaba Hussain)

Registrar 4dministrqtion
' A :+

N,; 3( 12 / - JR RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sarmad Bashir Zargar, Advocate

. .. ... for information and necessary action.

VG
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Dated: Id 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Ahmad Koka
S/o Mohd Yousuf Koka
R/o Zoonipora Chattergam, Tehsil Baghati Kanipora, District Budgam

vide notification No. 1171 of 2021/RG/LP dated 15.09.2021 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye. Ftaba

“"""“$'' 81 adNo: 3612? -36 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Ahmad Koka, Advocate

. .. ... for information and necessary action.

&b+HWd’;6
Regist idm\dmihistradon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Dated : // 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Ganai
S/O Ab Rahman Ganai
R/O Zahid Pora Darigund, Tehsil Srigufwara, District Anantnag

vide notification No. 817 dated 20.09.2019 for a period of one year has been

extended till 31.08.2027 subject to the verification of his/her Certificates/LL. B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ye
(Sye: Filjtaba hussain)
Registrar_Administr: Lon

rg jog el96No, B 6 J3 Z- q tI RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irshad Ahmad Ganai, Advocate

. .....for information and necessary action.

aM
F)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tRIg ©/9G9 ORG/LP Dat,d, If 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Naiyla Hamdani
D/O Syed Mohd Ayub
R/O Dukani Sangeen K.K Moulla Khan Kahi Moulla, Tehsil & District
Srinagar

vide notification No. 2382 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A rBi%g
(Syed jtaba :Hussain)
Registra ’"'"'“'*V"/ &J,g l2ucN„ 3GI q(- Ca RG/LP Dated,

Copy forwarded to the: .
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syed Naiyla Hamdani, Advocate

. .. ... for information and necessary action.

hr*\}Regis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

'g /6 942G%/RG/LP D,t,d,
D

// 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sadaf Masoodi
D/O Mohamad Matiullah Masoodi

R/O Gugloosa, Tehsil Trehgam, District Kupwara

vide notification No. 2080 of 2025/RG/LP dated 18.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID
\

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(SyedMi;Hubsain)

aT"'";No: 3( IX,g ' GaRG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadaf Masoodi, Advocate

. .. ... for information and necessary action.

iI %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

J& 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Muskan Showkat
D/O Showkat Ahmad Shah

R/O Bumhama, Tehsil Drugmullah, District Kupwara

vide notification No. 2057 of 2025/RG/LP dated 18.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' aab;' Russ;in)
Registrar]\dministratXon

tJ cACNo, 3£ IK 1-fg RG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Muskan Showkat, Advocate

. ..... for information and necessary action.

qM%IN

Regislr Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/RG/LPNo D,t,d, 7& 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Manzoor
S/O Manzoor Ahmad Khanday
R/O Mastpora, Tehsil Keller, District Shopian

vide notification No. 2355 of 2025/RG/LP dated 19.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel iab£ IYussa

Registrar AdministratIon

/gNo, 34 rc ?-7£ RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Owais IWanzoor, Advocate

. .. ...for information and necessary action.

:

@
Registt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 18.2 aa'ie/RG/LP D,t,d,
I

t'I 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vasu Pandita

S/O Manoj Pandita
R/O Irkumoo, Tehsil Kokernag, District Anantnag
A/P Govt. Quarter No.23/C, Gandhi Nagar, District Jammu

vide notification No. 2138 of 2025/RG/LP dated 17.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye:l4M): Bussain
Registrar/+dministratWn

aS(6No, 352&e-yI RG/LP D,t,d:

Copy forwarded to the: -
1

2
3.

4
5.
6.

7.

8.

Principal District and Sessions Judge, Anantnag/Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr.Vasu Pandita, Advocate

. .. ...for information and necessary action.

R,gib{Mdm\,i: !'q
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / 88664 at#/RG/LP Dated: /d 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Ahmad Ganiee

S/O Mushtaq Ahmad Ganiee
R/O Beerwah Tehsil Beerwah, District Budgam

vide notification No. 2331 of 2025/RG/LP dated 19.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl uita ussain

Registrar Administration

FdeNo: 341 8(- q : RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mubashir Ahmad Ganiee, Advocate

. .....for information and necessary action.

n gMt„
Administration

"*EW/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Jg/8/ A%/RG/LP D,t,d, // 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Riyaz Ahmad Darzi
S/O Abdul Gani Darzi

R/O Nai Basti Khanabal, Tehsil & District Anantnag

vide notification No. 2357 of 2025/RG/LP dated 19.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed1 Baba H:lssain)
Registra .dministration

l& / Do poi{No: BC ) ?3 - Jo o RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Riyaz Ahmad Darzi, Advocate

. .. ...for information and necessary action.

FAi%
:ration,dm

M
Regis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: la% kl Jac/RG/LP
l Dated: if 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Banafsha Baida

D/O Tariq Ahmad Mota
R/O Dabtal Zainakadal, Gurgari Mohalla, District Srinagar

vide notification No. 2294 of 2025/RG/LP dated 19.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a (;KM
jtaba’Hirssain)

.dministration
(Syel

Registrar/

No: 3 e 96 t-oR RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Banafsha Baida, Advocate

. .. ...for information and necessary action.

Registja£\dm\nistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/ 823 dAZ/RG/LP Dated : /g 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Afnan Ali
S/O Showkat Ali Khan

R/O Rawalpora, Tehsil Chanapora, District Srinagar

vide notification No. 2289 of 2025/RG/LP dated 19.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

qF8
(Syl jtaba-IIussain)

/8 Id /Jag,

ministration
@b

No: 36 Rb ? - l£ RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Afnan Ali, Advocate

. .. ...for information and necessary action.

Regi:t-GWmiI\1



21

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

rd/Y .I Jar/RG/LPNo Dated: it 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muhallil Ahmad Wani
S/O Showkat Ahmad Wani

R/O Usmania Colony Baghi Mehtab, Tehsil South Srinagar, District Srinagar

vide notification No. 896 of 2024/RG/LP Dated 30.05.2024 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(syd [ussain)itab:
Registrar Administration

No.' B 62 17 ,29 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muhallil Ahmad Wani, Advocate

. .....for information and necessary action.

Registr; itr;tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Dated 408.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Hassan Mian
S/O Ghulam Hassan Mian

R/O Gundi Ari, Tehsil Kangan, District Ganderbal

vide notification No. 862 of 2024/RG/LP dated 30.05.2024 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl ijtaba\ H\ussain)
Registrar Administration

leNo.' 363A£-3& RG/LP Dated:

Copy forwarded to the: -

1

2
3//

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asif Hassan Mian, Advocate

. .. ... for information and necessary action.

abtg

Regist'ra$administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/RG/LP Dated a08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Fazal

S/O Choudry Fazal Din Deader
R/O Goose Tehsil & District Kupwara

vide notification No. 904 of 2024/RG/LP Dated 30.05.2024 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

QKT86
(Syed' $taba dussain)
Registr: .dministration

+

N,: %BB-yO RG/LP D,t,d: \818/ ha
Copy forwarded to the: -

ah

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mubashir Fazal, Advocate

. .....for information and necessary action.

Regi;#_Md£lIJistlrhon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / /RG/LP Dated: L08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zameer Ahmad Shah

S/O Ab Rashid Shah

R/O Mashwara Arminakh Peer Mohalla, Tehsil Keller, District Shopian

vide notification No. 2618 of 2025/RG/LP Dated 20.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye:1 M): Fu£sain)
.dministrationRegistraJ

8/g/>24No: 86 Au I - UD RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zameer Ahmad Shah, Advocate

. .. ...for information and necessary action.

,straHdmini\tration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /MahA/RG/LP D,t,d, /g 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruby Jan
D/O Farooq Ahmad Sathoo

R/O Nowshera Khawaja Pora, Tehsil Zadibal, District Srinagar

vide notification No. 2696 of 2025/RG/LP Dated 22.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syeh MiF; lssain)
Registr: .dministration

N„ 3(;$11z? -fa RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ruby Jan, Advocate

. ..... for information and necessary action.

“"t “w-+-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

JL08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Falak Manzoor Mir
D/O Manzoor Ahmad Mir

R/O Village Kulangam, Tehsil Handwara, District Kupwara

vide notification No. 2644 of 2025/RG/LP Dated 21.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/find enrollment as an
Advocate is ordered there before.

By Order

(syd
Registra ministration

a/8No: 36 bSI F 6 q RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Falak Manzoor Mir, Advocate

. ..... for information and necessary action.

BA
Registt .dmiriistr'ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /g304202£/RG/LP D,t,d, J_g_08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anam Jan

D/O Fayaz Ahmad Dagga
R/O Abu Baqr Colony Bemina Byepass, Tehsil Sheltang (HMT),
District Srinagar

vide notification No. 2628 of 2025/RG/LP Dated 21.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

xGa,b6
(Sye(fB£rjtaba Hussain)
Registra .dministration

291AN,: -aRG/LP D,t,d,
Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anam Jan, Advocate

. .... .for information and necessary action.

[q
.dmin onRegi;ti

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ J83t #2,M /RG/LP D,t,d: ®08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Iqbal
S/O Mohammad Iqbal Haji
R/O Sheikh Mohallal Bongam, Tehsil & District Shopian

vide notification No. 2639 of 2025/RG/LP Dated 21.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed iain)
RegistrarAAdministration

No: 36#73 - BoRG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr.Danish Iqbal, Advocate

. .. ...for information and necessary action.

;84%
.dministtationRegistt

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /8 /h L/RG/LP Datedt 408.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Ali Wani
S/O Ali Mohd Wani

R/O Chetros Budroo, Tehsil Sallar, District Anantnag

vide notification No. 1811of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed 'Wa)aWilsslain)
Registr: ministrat

bNo: 3 &a BI- Q ORG/LP Dated:

Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Ali Wani, Advocate

. . . . . .for information and necessary action.

;ninistFation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

l& 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Farooq
D/O Farooq Ahmad Khanday
R/O Muqdam Mohalla Nleej, Tehsil Pampore, District Pulwama

vide notification No. 2636 of 2025/RG/LP Dated 21.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed @Ma HIiK; in)
Registra .dministration

No: 2b}eq-qb RG/LP D,t,d.- \$ { BIb)6
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association. Pulwama.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Farooq, Advocate

. .....for information and necessary action.

al
Regis:Wdm\ii tratio
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/RG/LP Dated J_08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamran Zaffar
S/o Zaffar Ali Mattoo
IUO Mattoo Villa, Tehsil Charie Sharief, District Budgam

vide notification No. 2325 of 2025/RG/LP Dated 19.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' Raba\HW;thin)
Registra m

ro tBl%aNo: nTj@q/LP Dated:

Copy f67GiFd8d;to the:- -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamran Zaffar, Advocate

. .. ...for information and necessary action.

Regi,tIm,iS
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Bq gml /RG/LP Dated: AD 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajit Singh Sohil
S/O Shri Kirpal Singh
R/O H.No.124, 1nyar Sujmatna, Pogal Paristan, Tehbil Ramsu, District- Ramban
A/P H.No. A/36, Basant Nagar, Janipur, Jammu Pincode

vide notification No. 41 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

jtaba'itIl;;in)(Syedt

RegisIra/ Administration

2'}8l2zZNo: MbnRG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association. Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajit Singh Sohil, Advocate

for information and necessary action.

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t gRo 'RG/LP Dated: raC’ 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahnoor Bakhtiyar Parae
S/O Shri Nasir Iqbal Parae
R/O H.No.41, Ward No.7, Village Dharampura, Tehsil Bhaderwah, District Doda

vide notification No. 1172 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

fix
-ujtaba\lussain)

RegVyr Administration
e &t = fkRCNo, :6 e %- &3 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7,

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahnoor Bakhtiyar Parae, Advocate

. .. .. . for information and necessary action .

rarTdminisRegist
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Riya Aggarwal
D/O Shri Anil Aggarwal
R/O H.No. 148, Sec- 1, Trikuta Nagar, Tehsil & District Jammu

vide notification No. 2157 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

'V6
ussain)(Syel ltaba

Regi:

;.1.8f2M£’

Administration

N,; ged eLf- qI RG/LP Dat,d,

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Riya Aggarwal, Advocate

. .. ... for information and necessary action .

Regis
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

t 8 cfP 4}',2CIRGILP Dated:
i

D. a 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amir Ajaz
S/O Shri Malik Zada Ajaz UI Haq
R/ C) Topa, Upper Dudaj Tehsil Darhal District Rajouri.

vide notification No. 1472 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

iM
(Syl jtaba Hussain)
Regis1 Administration

No: 3 CC ??- 99 RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amir Ajaz, Advocate

. .. ... for information and necessary action.

it>4
.dministritionRegistt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

FX q3 of JaRG/LP Dated : 26 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Kaith
D/o Shri Surarn Chand
R/o Garhi Ward No. 02, Tehsil Jammu North & District Jammu

vide notification No.1524 of 2024/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

b\>6
la HUssain)(Syel uita

Regi!

b&[ Jade

Administration

No: 3 elo. - ot RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Priya Kaith, Advocate

. . . . . . for information and necessary action

LU
i( miiis\ nRegis tri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

gq 'I.t P'BC/RG/LP
O

Dated : Jc, 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhijeet Sharma
S/o Shri Sh GL Sharma

R/o 45/C, Lane No. 23, Bhawani Nagar, Janipur Tehsil and District Jammu

vide notification No. 1894 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ffffly
(Syel Hugsain)ba

Regis1

og

Administration

No: 3e708F I < RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhijeet Sharma, Advocate

. . . . . . for information and necessary action

IiL Ieh I Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ).2G/RG/LP Dated: a' 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhimanyu Singh
S/o Shri Rajesh Kumar Singh
R/o Village Chhan Matlooni, Tehsil Ghagwal & District Samba

vide notification No. 1895 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

>C

(Syel Fujtab; Hussain)
Regis .d

t7
a batgal ,a

ministration

No: Bell Lp gb RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhimanyu Singh, Advocate

. .. ... for information and necessary action.

1 1r1fIL i n i S t r S :111:eRegistl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t dVC 'VicK/RG/LP Dated: aa 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Sharma
S/o Shri Radha Krishan

R/o Village Mela, Tehsil Hiranagar & District Kathua

vide notification No. 1896 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unI nr,1
Advocate is ordered there before.

By Order

(Syel lssain)

Regist\T
&GI 6

Administration

No: 3 e'I}brp 31 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association. Kathua

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Sharma, Advocate

. . . ... for information and necessary action .

a
ministRegistt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

I gq ? a12'ARG/LP
FI

Dated: 2. 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

XXIr. Akarshak Saroop
S/o Shri Sanjay Sharma
R/o Ward No. 10, Rampur Tehsil and District Rajouri

vide notification No. 1902 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed$Hal lssain)
Regis1 .d

F9Q2 e

ministration

No: 3 C?32-3 '? RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akarshak Saroop, Advocate

. .. ... for information and necessary action.

Registrar
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HI(,H (-OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

I & R&No 1'2QRG/LP Dated : 2D 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ambra Verma
D/o Late Shri Ashok Verma
R/o H.No. 153, Pacci Dakhi, Mubarak IV[andi Tehsil and District Jammu

vide notification No. 1803 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

@$4811g
(Syd Mujtaba-Hussain)
Regi

stEa
r

a'a b& IA/ e

Administration

No: 2 e% Lt O PV7 RG/LP Dated:

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ambra Verma, Advocate

. . . . . . for information and necessary action

Registlr minisKiiivon

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l8qq o1 2.ARG/LP D,t,d,
@

> o 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anirudh Sharma
S/o Shri Suresh Chander

R/o Ward No. 8, Nowshera, Tehsil Nowshera & District Rajouri

vide notification No. 1905 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Gjtai);1 Hussain)(sydd
Regisjrar Administration'’b

fb &J'(No: g GILt &gg RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anirudh Sharma, Advocate

for information and necessary action

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / J < bd >aC/RG/LP Dated: gG 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aroshi Mahajan
D/o Shri Yog Raj
R/o Bhatti Barigarh, Tehsil Majalta & District Udhampur

vide notification No. 1907 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

We;„„,(Sy:ddWai
Regisi

J. tO gl 262;

Administration

No: Be:+gC- GB RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aroshi Mahajan, Advocate

. .. ... for information and necessary action.

Ldaa
:dminist'Registt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

26 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhumika Verma
D/o Shri Romesh Kumar

R/o Village Beril, Ward No. 08, near GMS, Tehsil Billawar & District Kathua

vide notification No. 1911 of 2025/R(J/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absotute/finamr[dtMMs an
Advocate is ordered there before.

By Order

(S;ebWal ;sain)
Registl .d

gl2 Gt

ministration

No: 3 e'tGV /II RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bhumika Verma, Advocate

. .. ... for information and necessary action.

!trbtionRegistl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

IggyNo ,/gRG/LP Dat,d: P' 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gaurav Maroach
S/o Shri Prem Chand

R/o Village Kotla P.O Adlehar Tehsil Arnia District Jammu

vide notification No. 1912 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the OID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

R roTH
ujtaba' Hussain)(Syed §

Regis{r9r Administration
Fo J//o;cNo: Be?92 fiR RG/LP Dated:

Copy forwarded to the: -

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gaurav Maroach, Advocate

. . . ... for information and necessary action

Regi! on

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IdS:9/ /de/RG/LP D,t,d,
V

26 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hamira Choudhary
D/o Shri Mohd Bashir

R/o Village Choudhary Nar, Tehsil and District Rajouri

vide notification No. 1914 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the abs®W final enrm=
Advocate is ordered there before.

By Order

;6
la 'Hussain)(S;' u ita

Registrar
\/

'o J/JG:c

Administration

No: gC ?cfo ' B>RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Hamira Choudhary, Advocate

for information and necessary action

yi
.dmini£trationRegittl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Zdg kd 2.2c/RG/LP
@

Dated 20 08.2026

Provisional admission granted under Advocates Act1 1961 in favour of

Ms. Hifsa
D/o Shri Khursheed Ahmed

R/o Gingal Mohara Baramulla, Tehsil Uri & District Baramulla

vide notification No. 1916 of 2025/RC,/LP dated 16.06.2025 R)r a period of one

Year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
y unless the abi%
Advocate is ordered there before,

By Order

(Syed' F:;jtaba hussain)
Registt Administrat

' ogNo: 3 (}# - I (RG/LP Dated:

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi

Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Baramulla

pPC ,e-FouRs, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ' -
Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Hifsa, Advocate

for information and necessary action

16
.dminis't-rationRegi!'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

IdS< ©42'X/RG/LP D,t,d:
lb

2 a 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmed
S/o Shri. Shams Din
R/o Chassote ( B), P/O Balmatkot, Tehsil Mahore & District Reasi

vide notification No. 1917 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

uitab; isain)(S;'
Regist[ar/Administration

26 lo / /J6£ cNo: 3G?I G-&63RG/LP D,t,d,

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Imtiyaz Ahmed, Advocate

. . . . . . for information and necessary action

RegistraAdm£liITrUtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /&SCV2'/Z/RG/LP D,t,d: /6 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishtiaq Ahmed
S/o Shri Mushtaq Ahmed
R/o Galhutti, Qazi Mohalla Daran, Tehsil Manjakote & District Rajouri

vide notification No. 1919 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

i&w
ujtabi aussain)

Registrar Administration

No: 3 G&o 17- ri RG/LP Dated:
'Z/

Jo o/ 19 62:
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ishtiaq Ahmed, Advocate

for information and necessary action

Regi .dmfriib Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /'gf W 9-X/RG/LP D,t,d,
@

20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajal Kour
D/o Shri Harnam Singh
R/o Guru Teg Bahadur Nagar, Channi Rama, Tehsil Bahu & District Jammu

vide notification No. 1921 of 2025/RC,/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrol}mn
Advocate is ordered there before.

By Order

U
(Syed if,i„
Regisjrar Administration

W&D}/&~„gC& 12- Iq .'„, .„„,
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -

Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kajal Kour, Advocate

. . . ...for information and necessary action

Registrar_ amin
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

8<8 (#pdf IRG/LP D,t,d:
a Z08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Gupta
S/o Shri Surinder PaI Gupta
R/o Plot No. 14, Near Bhagat Singh Chowk,
Tehsil and District Jammu

Shopping Centre, Bakshi Nagar,

vide notification No. 1922 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

LIUU
(Sy8d$K6tab; LSsain

Registrar

b& //, Jr

Administration

No: 3 G gPO 72 > RG/LP Dated:

Copy forwarded to the: .

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Karan Gupta, Advocate

for information and necessary action

a%
minis PdtionRegistrJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: > '29RG/LP D,t,d, Po 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kulbushan Kumar
S/o Shri Rattan Chand

R/o Village Sira, Tehsil Latti-Marothi & District Udhampur

vide notification No. 1943 of 2025/RC,/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrcmX’
Advocate is ordered there before.

By Order

No: g e & P & r gS/ RG/LP Dated: 'O#/,,02a
Copy fOIwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

InchaFge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kulbushan Kumar, Advocate

. .. ... for information and necessary action .

Registt
raF;6ininisfra' 11
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

d6.A2./qRG/LP D,t,d, #o 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mani Sharma
S/o Shri Surinder Kumar

R/o H.No. 25, Ward No.11,Mohalla Man(iia Tehsil and District Reasi

vide notification No. 1924 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmen m1
Advocate is ordered there before.

By Order

ministration

No: 3e gB Gp LIB RG/LP Dated: Ug zoE
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association. Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mani Sharma, Advocate

for information and necessary action

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: pJ'Pe/RG/LP Dated: Ao 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mansoora Bano
D/o Shri Noor Mohd. Bhat
R/o Gool, Tehsil Gool & District Ramban

vide notification No. 1926 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a\ x
jtaba Hussain)(Syed

Registrar Administration
. . – t/

'Dd //a2c-No: 3 e&q'T- gI RG/LP D,t,d,

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mansoora Bano, Advocate

for information and necessary action

Registr: minfst Fat\on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: F2'4'7RG/LP D,t,d: Do 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenakshi Sharma
D/o Shri Krishan Chand
R/o Dhar Road near JK

Udhampur
Channel, BDO office, Kallar, Tehsil and District

vide notification No. 1927 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

W)4
)

ussall](Sy' hitaba
Registrar Ad

9' log / JoY
ministration

No: 3Gg92 cCR RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Meenakshi Sharma, Advocate

. . .... for information and necessary action.

ministrbtibnRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

D,t,d, go 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Hussain
S/o Shri Khalid Hussain
R/o Chillad, Tehsil Arnas & District Reasi

vide notification No. 1931 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

rs1%
ussain)(SyedWr;;jtab£

Registrar
t/

lad ) /022
Administration

No: gG 866 r C+ RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association. Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nadeem Hussain, Advocate

. .. ...for information and necessary action.

mini;trRegistt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

~„ t96 V /RG/LP D,t,d: X6J 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammed Aamer Dar
S/o Shri Abdul Qadeer Dar
R/o Potha, Tehsil Surankote & District Poonch

vide notification No. 1932 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

& tv6
(Syed Mujtaba HUssain)
Registrar Administration

\/
J. log//O<No: Re gG&' :FgRG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammed Aamer Dar, Advocate

. ..... for information and necessary action.

le%
-ministratibnRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

D,t,d, &c' 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Aslam
S/o Shri Sultan Mohd
R/o Mohargarh P/o Sarna, Tehsil and District Samba

vide notification No. 1934 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order I

.>6
lssain)(Syel uitai)a

Registrar Ad
ba'

681 /MeIO

ministration

N„ 3 tait- g& RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Aslam, Advocate

. .. ... for information and necessary action.

Bz
Registr

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

g. 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd. Irfan
S/o Shri Mohd Hussain

R/o Near Govt. Middle School Rani Badhater, Tehsil Nowshera & District Rajouri.

vide notification No. 1935 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r$1%
(Syel )

ssaln'jjtab;
RegistrAar Administration

tdIJ©No: BCg&q-q 1 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd. Irfan, Advocate

. .. ... for information and necessary action.

Registra min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: 1 ReId WC /RG/LP Dated : 26 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Muskan Hamdani
D/o Shri Javaid Hussain Shah

R/o Village Sanai, Tehsil Surankote & District Poonch

vide notification No. 1937 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mvocate is ordered there before.

By Order

>(
:ussain)(Syed Mujtab{

Registra r Ad
\/20 ©d / a 621

ministration

No: 36 g ?a-?? RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Muskan Hamdani, Advocate

. .. ... for information and necessary action.

rRegist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/848No ’RG/LP Dated 20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mussarat Yasrneen

D/o Shri Sardar Mohd Majid Khan
R/o Village Bhenchh Tehsil Haveli & District Poonch

vide notification No. 1938 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

@@
Hugia'in)aba

kdRegistrar ministration

No: a> GRo era? RG/LP Dated:

Copy forwarded to the: -

86 lodI RaJ /

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mussarat Yasmeen, Advocate

. ..... for information and necessary action.

„.,.,....,. M%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ t &ag /2'9e/RG/LP Dated: 20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Ahmed
S/o Shri Shabir Ahmed

R/o Lah, Laha, P/O Behrote, Thanamandi, Tehsil Thanamandi & District Rajouri

vide notification No. 1939 of 2025/RG/LP dated 16.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

No: 3 Gqo& ’ I< RG/LP D,t,d,
It,/

6 681962 -i
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nadeem Ahmed, Advocate

. .. ... for information and necessary action.

Registl m inist13tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act1 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /£ q6 d2.ARG/LP Dated:
O

20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palvi Devi
D/o Shri Surinder Kumar

R/o Village Haripur, Tehsil Suchetgarh & District Jammu

vide notification No. 1949 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

76
[ussain)(S: uitai)a

Regist rar Ad
U

lo 1 oRl9 &4

ministration

N,: 3 CI /6-’23 RG/LP Dat,d:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Palvi Devi, Advocate

. . .... for information and necessary action.

„,W=@iF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tg ?I &J2q&RG/LP D,t,d Za 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pariyat Dagyal
S/o Shri Pardeep Kumar
R/o Kanak Mandi, H.No. EP650, Mohalla Daru Gira, Tehsil and District Jammu

vide notification No. 1951 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

tx
)

uitaba Hussain
Registrar AJlministration

26 log IAd(VNo: 3 Cl AtI-3 } RG/LP Dat,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pariyat Dagyal, Advocate

. .. ... for information and necessary action .

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 147pq.2.2qRG/LP D,ted, ba 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parteek Raina
S/o Shri Pawan Kumar Raina

R/o Ward No. 10, Raj Bagh, Tehsil and District Kathua

vide notification No. 1952 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

nQ>'
(Syed jtaba HUssain)
Regist rar Ad

IL/
A/ od/aoc

ministration

No: gG? 32- 39 RG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Parteek Raina, Advocate

. .. ... for information and necessary action.

B

R.,i,..wminist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ l&+3 eJ262;/RG/LP Dated: ;M 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pawan Singh
S/o Shri Sewa Singh
R/o Blath Halla, Halla Dhandrath, Tehsil and District Ramban

vide notification No. 1953 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy1 tab: ussain)
Registrar Administration

!6 rDNo: 34? cio-tf 7 RG/LP Dated,

Copy forwarded to the: -

1

2

3

4

5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pawan Singh, Advocate

. . . . . . for information and necessary action

loG
ministrationRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/&tcrc,/ 2dQRGILP D,t,d,
a

AC' 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pragati Sangra
D/o Shri Sunil Sangra
R/o H.No. 10, Sector-2, Housing Colony, Tehsil and District Kathua

vide notification No. 1954 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

V6
ujt ib; Hussain)

Registry {\dministration

No; 3G ? VX -« RG/LP Dated: a. log 1902€

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pragati Sangra, Advocate

for information and necessary action

Regist\
A I
’minfstkb'tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No, tg% '2Qa/RG/LP Dated: Iv 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rupakshi Sharma
D/o Krishan Chand

R/o H.No. 1847, Ward No. 21, Dhar Road Udhampur, Kallar, Tehsil and District
Udhampur

vide notification No. 1965 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

;\96
(syJd jtaba Hussain)

Registrxar, ministration

No; 269 gC- GB RG/LP Dated,

Copy forwarded to the: -

'oR IPG#6
a

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rupakshi Sharma, Advocate

. .. ... for information and necessary action.

n'raRegist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /g 749/JaG/RG/LP D,t,d,
’1,

a o 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saba Afreen
D/o Shri Ahsan UI Haq
R/o Kala Ban, Tehsil Mendhar & District Poonch

vide notification No. 1966 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syei .ujtabJ l+ussain)
Registri ministration

'b& jy GIgNo: 3 6? eLI p 71 RG/LP Dated:

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saba Afreen, Advocate

. .. ... for information and necessary action.

Registr; Im inistr,r n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1871l;of/RG/LP D't'd' &08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saima Khatoon

D/o Shri Mohd Rafiq
R/o Sarh/Bagga Lalana Tehsil Mahore District Reasi

vide notification No. 1970 of 2025/RC,/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroltmen©M
Advocate is ordered there before.

By Order

(Sye
Registrar Administration

\/
//G2G -No: 36 ?72-79 RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association. Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saima Khatoon, Advocate

. .. ... for information and necessary action.

Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 gEta y;ac/RG/LP Dated: A' 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Kumar
S/o Shri Daulat Ram

R/o H.No. 39, Sector No. 1, Trikuta Nagar, Tehsil and District Jammu

vide notification No. 1975 of 2025/RG/LP dated 17.06.2025 for a period of one

Year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrottmMM
Advocate is ordered there before.

By Order

aIM
(Syed' taba Hussa
Registrar Administratio

Al oP la ,:No: '_RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi

Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association,Jammu
CPC ?-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sandeep Kumar, Advocate

for information and necessary action

R.,ia.A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

g:I?.{ JOe /RG/LP D,t,d,
a

2-b 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sapna Devi
D/o Shri Krishan Singh
R/o Village Ahadwaha ,Tehsil and District Ramban

vide notification No. 1977 of 2025/RG/LP dated 17.06.2025 for a period of one

Year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
\/

ogl2©c -No: 3G?C8Fq S RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Ramban

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sapna Devi, Advocate

for information and necessary action
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HIGH (-''OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

X6 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saraswati Devi
D/o Shri Sita Ram
R/o Demote Ramban, Tehsil and District Ramban

vide notification No. 1978 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

tab£ Hussain)
strar

a.log
Administration

No;36q?6H3 bo3 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saraswati Devi, Advocate

. . . . . . for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

RG/LP Dated B_ 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sayeed Arbaz
S/o Shri Nazik Hussain Shah

R/o Ujhan, P.O Ujhan, Tehsil Darhal & District Rajouri

vide notification No. 1979 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl aaba'IH;£sain)
Registr: .d ministration

No: tX::+ DoLI - tI RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for'uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sayeed Arbaz, Advocate

for information and necessary action

,MRegi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ’ A>if/RG/LP Dated: b 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shabnam

D/o Shri Jamal Ud Din
R/o Village Gulabgarh, Tehsil Mahore & District Reasi

vide notification No. 1983 of 2025/RG/LP dated 17.06.2025 for a period of one

Year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL-B Degrees from the concerned University and verification of
his/her character and antecedents from the CiD

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollme®
Advocate is ordered there before.

By Order

ajg
(Sye1 hjt£Ta\T+;ssain)
Registra inistratio

lg/JG2GNo: 346 IZ- JI RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shabnam, Advocate

for information and necessary action

a
minisRegis:r:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /dJs&J.By/RG/LP D,t,d, &08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Simran Parihar
D/o Shri BaI Krishan

R/o Tulsi Nagar (Mana), Ward No. 3, Tehsil and District Kishtwar

vide notification No. 1989 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Rv6
(Syed Mujtabi Hussain)
Registrar Administration

No: Bl 626 -al RG/LP Dat,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Kishtwar

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Simran Parihar, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1;?de/RG/LP Dated: @ 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suksham Akai
S/o Shri Raj Kumar
R/o Village Deoray Nappu, Tehsil Marh & District Jammu

vide notification No. 1994 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolume/ifinal enrottmenRM
MGate is ordered there before.

By Order

(Sy&f%jtai)a1 ain
Registrar Ad

bfI gUI
ministration

No: 3 ?oRg- 3 S RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India, New Delhi.
Manager, GoveFnment Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suksham Akai, Advocate

. .. ... for information and necessary action.

h=fig ifRegis1



47

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

~„ / KgS 4 WbG/LP D,t,d, b 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Touba Fatima Lone

D/o Shri Mushtaq Ahmed Lone
R/o H.No. 48, Ward No.08, Near High School Tehsil and District Rajouri

vide notification No. 2001 of 2025/RG/LP dated 17.06.2025 for a period of one

Year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry untR€Lid
Advocate is ordered there before.

By Order

(Syed'
%

-ujtaba Vussain)
Registrar Administration

No: BIo 3 e '- tG RG/LP Dated:

Copy forwarded to the: -
A)Dgfy Of

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LIbrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Touba Fatima Lone, Advocate

for information and necessary action

„.,.J?i.„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

gaG ~] JOe/RG/LP
a

Dated: 26 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanshika Gupta
D/o Shri Sunil Gupta
R/o H.No. 108. Gali
Jammu

Lakhdata Bazar, Mohalla Malhotra ,Tehsil and District

vide notification No. 2002 of 2025/RG/LP dated 17.06.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the (,ID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed-Maba dtIssain)
Registr lr Administration

©£/;02CNo: 37oct cf- gJ RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4

' 5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshika Gupta, Advocate

. ..... for information and necessary action.

@cwm
dminilt-ri nRegi Jtt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lg&? ./ J'WRG/LP D,t,d, >o 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Sharma
S/o Shri Suresh Kumar
R/o Barshalla, Tehsil Thattui & District Doda

vide notification No. 2003 of 2025/R(,/LP dated 17.06.2025 R)r a period of one

Year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
ought before the date of expiry unless the absotute@m
LdVOcate iS ordered there before.

By Order

vg
(SyedBiujtaba\Hussain)
Registrar Administration

& \ ba(JOe
No, gl b92 -$'t RG/LP Dated.

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi

Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Doda

c?pc e- S;ouRs, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ' -’

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Vishal Sharma, Advocate

. .. ... for information and necessary action

min LonRegistl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1888.
YI,

J'gC/RG/LP Dated: ba 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dhanu Shree Sharma
D/o Shri Anil Sharma

R/o JMC-378/2, Anand Vihar, Bohri Chungi, Tehsil and District Jammu

vide notification No. 2405 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

'>6
(Syed NTl atab; All'ssain)
Registrar Administration\/

No: 3:to Go - Ga RG/LP Dated: 26 aACa

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Dhanu Shree Sharma, Advocate

. .. ... for information and necessary action.

Regist ministra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

~„ / 887 J62C/RG/LP Dated }a 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dikshaya Pandita
D/o Shri Rakesh Pandita

R/o H.No. 224, Patel Nagar, Talab Tillo, Nowabad, Tehsil Jammu Khas & District
Jammu

vide notification No. 2407 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

{$i
(SyedTMujtaba Uussain)
Registrar Administration

+Z/
' oRI JacN„ 31648- IS RG/LP Dat,d,

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Dikshaya Pandita, Advocate

. .. ... for information and necessary action.

Registr;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ tg?6 qlideIRGILP Dated: 20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hem Raj
S/o Shri Babu Ram

R/o Village Kohag, P/o Kohag, Tehsil Billawar & District Kathua

vide notification No. 2409 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(S: (us gain)

Registrar Administration

9a£eNo.' a'RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hem Raj , Advocate

for information and necessary action

@
dm n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

26 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jasar Arfat
S/o Shri Abdul Latif
R/o Aghar Ballian, Nawabad, Tehsil and District Reasi

vide notification No. 2411 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
'\/

No: BT oRI{-II RG/LP Dat,d, 2' [O&r/o9e
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jasar Arfat, Advocate

. .. ... for information and necessary action.

I

Registr minisa

d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

a o 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Musharraf Ul Islam Khatana
S/o Shri Shakeel Ahmed Khatana
R/o Ward No. 5, Christian Mohalla, Tehsil and District Reasi

vide notification No. 2416 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed lssain)taba
Registrar Administration

bgl90GNo: BIt 6 qa-q ? RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Musharraf Ul Islam Khatana, Advocate

. . . .. .for information and necessary action.

a:#Regist ra n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /873 ©7cfqF/RG/LP
@

D,t,d, P 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Sambyal
S/o Shri Sukhdev Singh
R/o Ward No. 13. Near LIC
Samba

office, Chak Manga Rakwal, Tehsil and District

vide notification No. 2418 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye'd$V;;jta
Registrar Ad

-#/9©r

ministration

No: 3+ too - o? RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahul Sambyal, Advocate

. . . . .. for information and necessary action .

Registri nist;a



56

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /87V gAo//RG/LP Dated: A08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Raksha Thakur

D/o Shri Balwan Singh
R/o Village Arnas, Wazir Mohalla, Tehsil Arnas & District Reasi

vide notification No. 2421 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
)eMre date of ewiry unless the absolute/finMIMs an
Advocate is ordered there before.

By Order

Pa

(Syed jtaba Hussain)
Registrar Administration

' oR 12aqNo: Bl to&' lg RG/LP D,t,d,
Copy forwarded to the: -

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, District Court Bar Association. Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Llbrary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Raksha Thakur, Advocate

. . . . . . for information and necessary action

:dminisRegisfri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 dq< V;o2QRG/LP Dated: E08.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vinayak Sharma
S/o Shri Madan Lal
R/o Ghambir Brahmana, Panj Grian, Tehsil Manjakot & District Rajouri

vide notification No. 2430 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye
Ad ministration

No: gt/ /e/ 23 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vinayak Sharma, Advocate

. .. ... for information and necessary action.

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

'6 dJ.lb/RG/LP Dated: 26 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vinod Kumar
S/o Shri Karan Kumar
R/o Village Bachyal, P.O Paryal, Tehsil Marh & District Jammu

vide notification No. 2431 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel tab
Registrar A/dministration

bgNo: 3%taLl r3 1 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vinod Kumar, Advocate

. .. ... for information and necessary action.

Registr;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No, l& ?? dJ 'aC/RG/LP
W

Dated : Aa 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Dev
S/O Shri Sham Lal
R/O H.No 813, Janipur Colony, Near Guradwara, Tehsil & District Jammu

vide notification No. 2747 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

dJ
(Syed itabl
Registrar Ad

t//
o91£6£6

rO;(
)

ussalrl
ministration

Wor BI11 32- 3 ? RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rahul Dev, Advocate

. .....for information and necessary action .

Registr.
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HI(,H (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

& q & d fOgRG/LP Dated: 26 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rannvijay Singh Sambyal
S/O Shri Vijay Singh Sambyal
R/O Sector E -Extension, Near Renault Service
Bahu & District Jarnrnu

Station, Sainik Colony, Tehsil

vide notification No. 2750 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her
F

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(syd ba HJss

Registrar Ad

O813o£6

ministration

No:34 [ LtD -t77 RG/LP Dated :

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for inf6rmation and
also keeping record of the same.
Mr. Rannvijay Singh Sambyal, Advocate

. .. ... for information and necessary actio n

.}%Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /cf 77672'ad/RG/LP Dated: a. 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumant Prashar
S/O Shri Kishore Kumar Sharma

R/O Firing Line Bhajwal Sundebani, Tehsil Sunderbani & District Rajouri.

vide notification No. 2764 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

re-lb6
(S: ussain)
Registrar Administration

t:./
bR 1;626No: 3 :tILl 8 -S< RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumant Prashar, Advocate

for information and necessary action

Regis:r6©minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

ba 42aIG /RG/LP DatedNo 20 08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vivek Jamwal

S/O Shri Ashok Singh Jamwal
R/O House No.47A, Saraswati Lane, Talab -Tillo, Bohri, Tehsil & District Jammu

vide notification No. 2771 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.08.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

b/8/»a
b/

No: 3tK£=L3 RG/LP Dated,

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu/Srinagar for publication in the next
issue of Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vivek Jamwal, Advocate

. .. ... for information and necessary action.

Regist


